[PASSED BY THE INDIAN LEGISLATURE. ]

{(Recesved the assent of the Governor General on the 23rd September,
1933.)

"An Act to constitute a Medical Council in India,
‘NZ HEREAS it is expedient to constitute a Medical Couneil in
India in order to establish a uniform minimum standatd
of higher qualifications in medicine for all provinces; It is hereby
enacted as follows :— ]
1. (1) This Aet may be called the Indian Medical Council es}:lt.%ﬁttaigg'
Aet, 1933. gfelall:ltnen“‘
(?) It extends to the whole of British India.
(3) It shall come into force on such date as the Governor
Greneral in Council may, by notification in the Gazette of India,
appoint,

2. In this Act, unless there is anything repugnant in the peanttions.
subject or context,—

(a) ““British Indian University’’ meens any university in
British India established by an Act of the Indian
Legislature or of a local Legislaturte and having a -
medical ' faculty; ' . "4

(b) “the Council’’ means the Medical Council of India '
congfituted under this Act; '

(¢) “‘medical institution”” means sny institution, withim
or without British India, which grants degrees,
diplomas or licences in medicine;

(d) “medicine’’ means modern scientific medicine and
includes surgery and obstetrics, but does not
include veterinary medicine and surgery;

(e) ‘‘Provincial Medical Council’”’ means a medical counci]
constituted under an Act of a local Legislature
to regulate the registration of medical practitioners;

(f) ““Provincial Medical Register’’ means a register main-
tained under an Act of a local Legislature to
regulate the registration of medical practitioners;

(9) ‘‘recognised medical qualification’’ means any of the
medical qualifications included in the First and
Second Schedules; and

(k) “Regulation’”” means o Regulation made under
section 18,

: 3. (1) The ’
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Gomstitmtion 3. (1) The Governor General in Council shall cause to be
Sjé)'ﬁlgflb e constituted a Council consisting of the following members,
: namely :— ’ : ‘

(a) one mem,be;: from each Governor’s provinee, to be
nomineted by the Local Government of the
provinee; B

(b) one member from each British Indian University, to
be elected by the members of the Senate of the
University (or, in the case of the University of
Lucknow, the Court, and in the case of the
University of Bangoon, the Couneil) from amongst
the members of the medical faculty of the
university ;

(c) one member from each province where a Provincial
Medical Register is maintained, to be elected from
amongst themselves by persons enrojled on the
Register who possess recognised medical qualifica-
tions or medical qualifications granted by a British
Indian University; and :

(d) three members to be nominated by the Governor
General in Couneil.
(2) The President of the Council shall be elected by the
members of the Council from amongst themselveg:
Provided that for four years from the first constitution of the
Council the President shall be a person nominated by the
Governor General in Council who shall hold office during the
pleasure of the Governor (General in Counecil and, where he is
not salready a member, shall be a member of the Council in
addition to the members preseribed in sub-section (I).
(3) No act done by the Council shall be questioned on the
ground merely of the existence of any vacancy in, or any defect
in the constitution of, the Council.
o ot eloc- 4. (1) An election under clause (&) or clause (¢) of sub-
section (1) of section 8 shall be conducted by the Local Govern-
ment, in such menner as it may think fit, subject to any
ingtructions the Governor General in Council may issue in this
behalf. :
(2) Where any dispute arises regarding any election to the
Council, it shall be referred to the Local (Government whose
decision ghall be final. ' .
! 5. (1) No person shall be eligible for nomination or election
fng. L‘}:ﬁé‘i.ﬁ‘ﬁs under clause (a) or (b) of sub-section (1) of section 3 unless he
possesses a recognised medical qualification or a medical quali-

fication granted by a British Indian University.
, (2) No
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" {(R)-No person shall be eligible for nomination under clause
(a) of sub-section (I) of section “3 wunless he resides in the
provmce concerned, and, where g Provincial Medical Register
is maintained " in that provmce unless he is enrolled on that
mglster

(3) No person shall be eligible for election under clause (b)
of ‘sub-section (I) of section 8 unless he has had at least four
yeais’ experience as & Professor, Assistent Professor, Lecturer
of" Reader in Medical Colleges ‘or Sthools:

(4) No person may at the same time serve as a member in
more: than' one capacity.

+“The: Council so constibuted shall  be. a body corporate bY rgeorporation
the name ' of the Medical Council of India;, having perpetual of the Counell,
guccession and a-common seal, with power to acquire and hold
property both moveable and immoveable, and to GOntract and
shall” by the said:narne sué and be sued. ‘

7. (1) An elected President shall hold office for a term not Term of ofice.
exceeding five years and not extending beyond the expiry of the”
term for which he has been nominated  or elected to be a
member of the Cquneil,

(2)' A member, other than a nominated PreSLdent shall hold
office ‘for the term of five years from the date of his nomination
-or election or until hig successor shall have been duly nominated
or elected, whichever is longer,

"(8) Where the. said term of five years is about to expire in
respect of any. member, his. successor may be nominated or
elected at any time within three months before the said. term
expires, but sghall not assume oﬂice until the said term has
explred
and place a8 may be appointed by the Governor General in ounctl.
Council; and thereafter the Council shall meet at least once
in each year at such time and place as may be appointed by
the. Counecil. - .

(2) Until’ otherwize provided by Regulations, ten members
of-the: Council ghall fornt a gquorum, and all the acts of the
Council shall be demded by a mdﬂonty of the members present
pmd woting. - : . ,

9. (1) The Covinel]l shall< S ' - Officers, Com-

(@) elect from amongst its members a Vice- Presldent g‘%%s o the
(b) constitute from amongst its members an-Executive

~ Committes, and such other Comimittees for general

or special purposes as the Council deems necessary

to ca.rry oub the purposes of this Act;

(c) appoint
3'

8. (1) The Council shall hold its first meeting at such time Metings of the

i
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(¢) appoint a Secretary, who may also, if deemed
expedient, act as Treasurer; :

(d) sppoint or nominate such other officers and servants
as the Council deems necessary to carry out the
purposes of this Act;

(e) require and take from the Secretary, or from any other
officer or servant, such security for the due per-
formance of his duties as the Council deems

necessary; and

(f) with the previous ssnction of the Governor General in
Council, fix the remuneration and sallowances to be
paid to the President, Vice-President, members,
officers and servants of the Council. = -

(8) Notwithstanding anything contained in clause (¢) of sub-
wection (1), for the four years from the commencement of this
‘Act, the Secretary of the Council shall be & person appointed
by the Governor General in Counecil, who shall hold office during
the pleasure of the Governor Genersl in Council,

The Bxecutive 10, (1) The Hxecutive Committee shall consist of seven
. " members, of whom five shall be elected by the Council from

emongst. its members,

(2) The President and Vice-President of the Council shall
be members ex officio of the Executive Committee, and shall
be President and  Vice-President, respectively, of that
Committee, '

(3) In addition to the powers and duties conferred.and
imposed upon it by this Act, the Executive Committee shall
“exercise and discharge such powers and duties as the Council
may confer or impose upon it by any Regulations which may he
made in this behalf, :

,‘;’::3;’55’3‘3;,%3 . %1. (1) The redical qualifications granted by medical

%s;ygl%% granted institutions in British India which are included in the First

institutions In Schedule shall be recognised medical qualifications for the pur-

Brittsh Indla, 1, 000 of this Act.
~ (2) Any medical instibution in British India which grants a
medical qualification not included in the First Schedule may
apply to the Governor General in Council to have such quali-
fication recognised, and the Governor General in Council, after
consulting the Council, may, by notification in the Gazette of
India, amend the First Schedule so as to include such qualifica-
tion therein, '

. N : " (%) Buch
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o (8) Stuch 'not_iﬁcatilon may also direct that an entry shall be
made in the last colurnn of the Firgt Schedule against such
medical qualification declaring that it shall be a recogoised
medical qualification only when granted after a specified date..

(#) The Council shall, as soon as: -may be and without
application being made, make all necessary arrangements for
the inspection of the medical courses, and examinationg of the
- Universities of Patna, Rangoon and Andhra, and: shall: gubmit
their recommendations to the- Governor General in Council
regarding the inclusion in the First Schedule of the medical
qualifications granted by these Universities, '

12. The medical ‘gualifications granted by medical institutions
outside British India which are ineluded in the Second Schedule
shall be recognised medica) qualifications for the purposes- ot
“this Act, and shall be sufficient qualification for enrolmeny on
&ny Provincial Medical Register.

13. (I) At any time during the period of four years after the
cormmmencement of this Act, the Council may enter into negobi-
tions with the authority in any State or country outside British
India- which is entrusted by the law of such State or country
with the maintenance of g register of medieal Practitioners, for
the settling of a scheme of reciprocity for the recognition of
medical qualifications, and the course of such negotiations ghall
be reported to the Governor General in Couneil, along with
the decisions of the Council to recognise or to refuse to recognise
the medicsal qualifications proposed by such auth_ori'bx, for recogni.
tion in British India, - . : '

(?) In s0 far as the decigions of the Council- to recognige

medical qualifications are accepted by the Governor Genera] in
Council,  they shall be embodied in. a resolution

Provided that where any such r
a medi i

Non-Indian
valifications -
1 Second

Schedule. to ‘be

recognised,

Transitory )
arrangements

‘for modifying

the Second
Schedule,
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(3) Within one month before the expiry of the period of 1oy
years from, the commencement of this Act, the Governor Geners
m Gou'neilshal{l frame a schedule to include all medical Quah-
neations which have been specified or indicated by him in resoly
tione made- under sub-section (¥), and- shall pubiish the sa;
schedule in the Gazette of India, and such schedule shall pé
substituted for the Second Schedule with efiect from the expiry
of -the sald period of foun years, and shall then have force ag';

it had beeb. enacted in this Act:

‘Provided that the Goyernor General jn Council shal] includé

in the said schedule all medical qualifications included in thé

- Second Schedule which were granted before the expiry of i
sald period of four years. ‘ o

14, (1) At any time aftér the expiry of the period of for
years aifter the commenceient of this Act, the Council ma
complete or may enter into negotiations with the authority:
‘any State or country outside ‘British India which by the la
such State or country is entrusted with. the maintenance
register of medical practitioners, for the settling of a sched
of reciprocity for the recognition of medical qualifications, ai
in pursuance of any such scheme the Governor General. i
Council may, by notification in the Gazette of India, .amend
the Second Schedule go as to include therein any medical qual
fication which the Council has decided should be recognised

(8) Such potification may also direct-that an entry sh
made in the last column of the Second Schedule agains
medical qualification declaring that it shall-be frecog
qualification only when granted after a spé

(8) The Governor Genera] in Council, af i scongulbation

- the Council, may, by notification in the Gazette of India, amend -
the Second Schedule by directing that an entry be made therein
in respect of any medical qualification, declaring that it shall
be a recognised medical qualification only when' granted before

a specified date. . : ’ E
_ (4¢) Where the Council has refused to recognise any. medical
qualification which has been proposed for recognition by any
such suthority, that authority may apply to the Governor Genéral
" in Council, and the Governor General in Council, after consider-
ing such application and after consulting the Council, may, by
notification in the Gazette of India, amend the Second Schedule
80 ag to include such qualification therein, and the provisions of
sub-section (2) shall apply o such notification,
15. Every medical institution in British India which grants

requlre inform- o recognised medical qualification shall furnish guch information

courses of
study and
examinationsy

as the Council may, from time to time, require as to the course?
as the ‘ : 9

“
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of study and exammatlons to be undergone in order to obtain
such quahhcamon as o the ages at which such-courses of study

and -examinations are required to- be undergone and such qual-

fication s conferred, and generally as to the requisites for
obtaining such qualification.

16. (1) ’l‘he Eixecutive Committee shall appoint such numb&r
¢t medical inspectors as it may deem requisite to attend at any
or all of the examinations held by medical institutions in British
India - for the purpose of granting recognised medical quali-
tications.

(2) Inspectors appointed under this section shall not interfere
with the conduct of any examination, but they shall report o
the Executiye Committee on the sufficiency of every examination
which they attend and on any other matters in regard to which
the. Executive Committee may reqguire them to report

(3) The Executive Committee shall forward a copy oi any.

such report to the medical institution concerned, and shall also

Inspectlon of
examinatl ons,

forward a copy, with the remarks of such instibution thereon, . .

to the Governor General in Council.

17.. (1) When, upon report by the Fxecutive Committee, 1t
appears to the ‘Council that the courses of study and exammatlon
to be gone through in.any medical institution in British India
in"order to obtain a-recognised medical qualification or that the
standards of proficiency required from candidates. at any
examination held for the purpose of granting such qualification
are not such as to secure to persons holding such gqualification

Withdrawal of
r_ecognltion.' :

the knowledge and skill requisite for the efficient practice of -

medicine, the Council shall make a representatlon to that effect
to the Governor General in Council,”

(2) After considering such representation, the Governor

General in Council may send it to the Local Government of the
province in which the medical institution is situated, and the
Local Government shall forward it, along with such remarks as
it may choose to make, to the medical institution, with an
intimation of the period within which the medical institution
may submit its explanation to the Loeal Government.

_{8) On the receipt of the explanation or, where no explana-
tion . is submitted within the period fixed, then on the expiry
of that period, the Local Government shall make its recom-
mendations to the Governor General in Council.

_ (4) The Governor General in- Council, after making such
further inquiry, if any, as he may think fit, may, by notification

in the Gazette of India, direct that an entry shall be made in.
: _ A the
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tion thereof. ~ Governor Geeneral in Couticil as he may require.
"~ (2)' The' Governor General in Council may publish, in-such
manner as he may think fit, any report, copy, abstract or other
- information furnlshed to hlm und er this scetwn or under sectlonl~,
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the First. Schedule against the said medical .qualification declarmp -
that. it shall be. a recognised medlcal quahﬁcatlon only when
gramted before a specified date..
18. (1) The Council mgay, with the previous sanction of the
Governor . General in Council, make Regulations generally to
cerry oub the. purposes of this Act, and, without prejudice to
tne generahby of this power, such Regulp.tlons may provide for—
(a) the management of the property of the Council;
_(b) the summoning and holding of meetings of the (Jouncll
the times and places where such mee’omgs are t,o
be held, the conduct of business thereat and the
number of members necessary to constitute g .

(c) the resignation of members of the Council and the
(d) the powers and duties of the Pres1dent and Vlce-

(¢) the mode of appointment of the Executive Committee
and other Committees, the summoning and-holding
of meetings, and the conduct of business of such

(f) the tenure of office, and the powers and duties of the
Secretary and other officers and servants of the

- duties. and ?rocedur_e_ of
(h) any matter for which under thie Act provision may be

(2) Until the first Council is constituted under this Act, any
Regulations which may be made under sub-section (I) may be
made by the Governor General in Counecil; and’ any'Regulation
so made may- be altered or reseinded by the Council in. exermse
~of its-powers under sub-section’ (1).

19, (1) The Council shall furnish such’ reports, copies of its
by Oouncil,  rniiutes, abstracts of its accounts, and other information to the

" 20. (1) Whenever it is made to appear i;d “the Governoi“'
General in Council that the Counecil is not- complylng with any c
of the provisions of this Act, the GroVernor Greneral in Counc11» »
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may refer the partlcula.rs of the complaint to a Commission of
Inquiry consisting of three persons, two of whom shall be
appointed by the Governor General in Council, one.béing a.Judge
of & High Court .established ‘by Lettors Patent of the CGrown,
and one by the Council; and such Commission shall proceed to
Inquire in a summary manner and to report to the Governor.
General in-Council as to the truth of the matters charged in the

omplamt and in case of any charge of default or of impreper
‘action being found by the Commission to have been -established,
the Commission shall recommend the remedies, if any, whlch
.ave in its oplnlon necessary. ) .

a

(2) The Governor'General in Council may require the Counc11
to. adopt the remedies =6 recommended within such time as,
having regard to the report of the Commission, he tnay think fit;
gnd if the Council fails to comply with any such requirement,
the Governor Genersl in Council may amend ths Regulations
of -the Council, or make such provision or order ’or take such
other steps as may seem necessary to glve eﬁect to the recom-
mendafolons of the Commission. > :

(3) A Commission of Inquiry shall have power to administer
oaths, to enforce the attendence of witnesses and the production
of documents, and shall have all such other necessary powers
for the purpose of any inquiry conducted by it as are exercised
by a Civil Court under the Code of Civil Procedure, 1908,

' THE FIRST SCHEDULE.

(‘Sée goction 11.)

Recognised medical qualifications granted by medical instilutions
in British India.

Medical Recognized medical - Abbreviation for
Institution. gualification. . ' registration.’

University  of | Bachelor of Medicine and Bachalor MB, B.S.. Al
_ Allshebad. | of Surgery. - .

University of | Licentiato in Medicine and Surgery. | L.M.S,, Bom.
Bombay, Bachelor of Medicine and Bachelor | M.B., B.S,, Bum,
' " ] ¢of Surgery.

Doctor of Medicing - M.D., Bom.

Master of Surgery M.S., Bom,

University

9
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Becogmsed medical qualzﬁcatwns granted by medzcal

mstztutwns in B'rztzsh Indza—contd
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v——

Medical : - Recognised medlcal : " Abbreviation for
Institution. | qua.hﬁoatlon. . - | . rogistration,

University of | Licentiate in Medicine &nd Surgery | L.M.S., Cal.
Celcutta, Bachelor of Medicine . - .. . | M.B,, Cal.
* . | Dootor of Medivine . . . | M.D,, Cal,
Master of Surgery S . o | MK, Cal,
Magter of Obstetrics .= . . . [ M.O., Cal

University of | Bachelor of Medicine and Bachélor M.B., B.S., Lucknow;

Lucknow. of Surgery.

University of | Licentiatoe in Medicine and Surgery | L.M.S., Mad,
Madrasg. Bachslor of Medicine and Master of | M.B., C.M,, Mad.

Surgery.

-of Surgery. B :
Doctor of Medicine.. .~ ) M.D., Mad,

Punjab  Uni- | Licentiate in Medicine and Surgery | L.M.S., Pun.
versity. Bachelor of Medicino. . . . | M.B,, Pun. .

.| Doetor of Medicine . . . | M.D., Puu.
Magster of Surgery . .7 .| MS., Pun,

Bachelor of Medlome and- Bachelor M.B., B.S., Mad.

THE SECOND SCHEDULE.

(See section 12.)

mstztutwns outside: Bntzsh India.

'Recognised-' medical qualifications granted by medical

A Reglstrable qualifications admitting prlmf»rlly to the

Medical Register granted by licensing bodies in the United
Kingdom, as shown in Table (F) set out in the Medical Register
for 1931 printed :and published under  the direction of- the
"Genersal Council of Medical Education and Registration of the
United Kingdom. in pulsua,noe of the Medlcal Acts 1858 and _

1886. . |- S N
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1 by medisal
atd,

L.MS,, Cal. .
M.B., Cal.
’V].\I'.D,, CBI. 3
M.S., Cel,
‘M.O., Cal.

M.B., B.S., |

OF 1‘;933.]' ) Indian Medical Council.

" 7ip SECOND SCHEDULE—conid.

Recognised medical qualifications rgra??ted»by medical
ingtitutions outside British Ind,za——contd.”

B. Registrable qualifications granted‘ by .liceqsing b:}(liies alig
“British possessions, as shown in Table (I) set out in the Bt 1
‘Medical Register, other than registrable qualifications grax e
by licensing bodies in India. o

C. Registrable qualifications granted by licensing bodies In

Foreign Countries, as shown in Table (J) set out in-‘ the said
Medical Register. - :

UT—————




